IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
W1 : : o

-

0.A.1449/95. Dt.of Decision : 30—11-95. i

1. J.Ganapathi . ' i

2. CH.Maruthi .. Applicants. . %.
Vs
‘1. The Telecom District Enginser,
Adilabad, Adilabad Bistrict.
2. The Sub-Bivisionel Officer,
Telecom, Sirpur, KagahazNagar,
Adilebad Bistract,
3. The Chief General Manager,
Telecommunications, il
Qoorsanchar Bhavan,

Nampally Station Roed, , :
Hydsrabad. Respondents.

Counsel for the Applicants : Mr. Ch.Jdagannadha Rao

Counsel for the Respondents : Mr. N=V.Ramana,Addl.CGSC.

CORAM:

THE HON'BLE SHRI JUSTICE V. NEELADRI RAO : VICE CHAIRMAN ‘ £

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)

ee2




0.A.NG.1449/95 . Dt.of order:30-11-1995

ORDER
|
As per Hon'ble Shri A. B, Gorthi, Member {( Admn)

Heard ShriﬁﬂagannadhalRao, learned Counsel
for the applicant and Shri N.V.@Ramana. learned
Standing Counsel for the respondents.

[ )
2. It is stated in the OA that the applicant .

-

" No.l was initially engaged as ;‘casual mazdoor
under Sub Divisional Officer, ﬁelecom, Sirpur
on 1.12,1986 and that, he workéd continously till
30.6.1989, His name was entered in'the Muster Rolls.
Buring that period, amd~he had‘completed more than 240 ?
days of service as a casual maédoor under the - i
respondents., Similarly, appliéant No.2 Qas initially i
engaged on 1,12.1987 and he wofked continously till
31.5.198%. The respondents ho&:ever, stopped assigninN
any work to the applicants after the said dates. The E“

in this OA

prayer of the applicants/is for a direction to the

respondents to consider their cases for grant of

temporary status and Emm subsequent regularisation. »
|

| _ ‘
3. In support of their averrments that they
had worked for certdin periods, they have annexed - U

documents purporting to be certified by the concerned

g

A.E.‘ TelecomO B - ‘ . ' ’, -/ ‘1

45 Learned Standing Counsel fof the respéﬁﬁents
states that the facts stated by the éppliéants in tgis
OA will be verified and if tth‘found to bé genuine,
the respondents will cdﬁsidgr tHeir cases for re-

engagement in accordance with the extantﬁnstructions.
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5. In view of the above, this OA is allowed
at the admission stage itself with thé following

directions to the resp0nﬁen£s: e

- \

1) The réspondents shall re-eﬁgage the applicaﬁfé
as socn as there is work and in preference to
freshers. For this purpose, no casual labour
who is already working shall be retrenched.,

ii) The applicants will not be entitled to seek
condonation of break in service for the
period from their dis-engagement till theiﬂ

date of re-engagement in pursuwance of this orger.

6. No costs.47
e N
(A.B." GORJHI) - (V.NEELADRI RAO) .
Member (admn) ' Vice Chairman <&;_
. r >
DatediThe 30th November, 1995
Dictated in tﬂe Open Court
/L?Hﬁ»»-
/ -"6"_'[ ,,-r_” -~

mvl . Deputy Registrar(JdcC
To |
1. The Telecom District Engineer,

Adil abad, Adil abad Dist.

2. The Sub'Divisional Officey Telecom,
Sirpur, Kagahaznagar, Adilabad Bist.

3. The Chief General Manager, Telecohmunications, N ,fe
Doorsanchar Bhavan, Nampally Station Road, Hyderabad

4. One copy to Mr.Ch.Jagannadha Rao, AdVOCate, CAT Hyd.
5. Cne copy toc Mr.N.V.Ramana, Addl. ossc CAT. Hyd. -

6. One copy to Library, CAT.Hyd.
7. One spare cOpy. -

pvm | o S




. TYPED BY . CHECYET BY

COMPARED BY - . APPROVLD b

' - IN THE CENTRAL ADM INISTRATTVE I‘I;LZLT.-I;?‘,L
HYDERABAD BENCH AT H7IERAB.D

THE_HON'BLE MRWJUSTICE,V.AEQLADPlnAO‘
' VICE CH: TEMALT

' AND :
‘ _ Q3 Gordl
. - . 'THE HON'BLE MR. Rvmmm.m_w (h)

DATED: {O- {1 -1995

_ QRDER/JUDGMENT
! .
B ' I"IOAQ/R.J-\./C.A.NO.
KN .
9" - .
in
O.A.b]o. \uuC\ qs”‘-
T.h-NO. , (W.P.to. . )

Admit ed and Interim directions °

Issugd.
Allobed.
‘ - _Disposed of with directions.
S ' ' Dismissed. q};’ Two_ Qd\ww (‘}+

Dismissed as withdrawn.
'Di_sm ssed for default.
Ordered/Re jected.

No order as tO costs. /

t":—m‘” m"""ﬂn

. : ' ' LU L Admtmstratiu 7“ '
v S .| Despatcy






